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CENTR2L ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH
LUCKNOW
Original application No. 228/1990

Mohd. Irshad Khan

&pplicant.
versus
Union of India & others Respondents.

3

Hon. Mr. Justice U.C. Srivastava, V.C.
Hon. Mr. K. Obayya, Adm. Member,

(Hon. Mr., Justice U.C. Srivastava, V.C.)

The‘applicant~was appointed as Extra Departmental

Branch Post Master and he took charge of the saii office
Surszini District Unnao.The appointment of the applicant

was made in accordance with rules. The spplicant worked
upto 2.5.90 and higs segvices were t erminated. Tha order

of termination was challenged in the Trikunal and the

interim order was granted, by virtue of which he has

been working.

2, According to the reppondents, the -appointment

order of the gpplicant was quashed on the complaint

made by one Shri Abdul Jabbar after reviewing t he matter.
shri abdul Jabiar has filed affidavit stating that he
did not file'any compl aint,

3. Even if there was no complaint, whenthe applicant

was regularly appointed, his services could not have

been t erminated without giving him opportunity of

hearing. o opportunity of hearing was given to him
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and as such the order of terminaticn is violative of
principles of natural justice and deserves to be struck

down, The or der dated 2.5.%90 is quashed.It will be

‘open for the respordents to act acco:ﬁing to law and in

case there is no complaint he may be given appointment.
While making enquiry, the applicant may be associated
after giviﬁg»opportunity of hearing to him.

Vice Chairmén.

LucknowsDateds: 25.2.93,



IN THE HON'BLE CENTRAL ADMINISTRA‘I‘IVE TRIBUNAL
AT LUCKnOW ( CIRCUIT BENCH ),

LU .

Application No, | ?-'Laﬂtg /1990, <?-/

' (DISTRICT UNNAO )

\.
\ b el

. - © TITLE OF THE CASE

Mohd.Irshad.Khanﬂ . '.. Applicant.

B e ‘- ‘
T ’ versus‘

.-.

The Union of India & others. .. Respondents.

: . -
Y e . " INDEX
Mlar8§ - ' - Pages,
1. Application. ,-; 1
2. Annexure -1 : Appointment. . G
3. Anﬁéxure-z ¢ Charge Report., (o
> o - | o
}y}k”- 4.  Annexure ~-3: Training Certificate
) o’ - | ’
X ) v ' 5+ Annesure -4: Termination order. |2
o g , , . -
AL . Wepa fnama , 3.
L, 6 Amnzaise —5+Hedicat-Corticleate.
' '
. - ’
ey T T
ol Lucknow . - oof )14 {qgj
ﬁ\ ‘\ 4 ¢ “ ' ?7, Q)‘
. \%“@ July ggx@;@?,_‘_ |

Signature of the Appliczzf;

. R | | /@/é/fyézg:zé tywu,

F@R USE_IN TRIBUNAL'S OFFICE @57

Date Of filing

or - |
Date of receipt by Post:
Registration No.

Signature
for Registrar.
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
AT LUCKNOW ( CIRCUIT BENCH );=

ll »‘ ;

| App]_]_cation No, Zi-g /1990 C,,/

(DISTRICT UNNAO)

K‘ﬂéntra‘ Administrative Tribunal
Circuit Rench, Lucknow

Date of Filing . .. 553,7~
Bate of Receipt by Past

971 ‘7
Peputy Regi trar(J)
R g
S |
N Mdhammad Iréhad Khan aged about 32 yrs. son of
; Sri Suleman Khan resident of village and Post
; Sursaini.‘P-S- Bahga; Mau, District Unnao.
g | .« Applicant.
| |
a versus
. q- Union of India. e
Xf}’= 3 % 2= The Superlntendent of Pogt Ofrlé; Kanpur (M)
| Division, Kanpur-l.;' |
- Respondeﬁts.
i 1. DETAIL- OF APPLICATICON
% Particulars of the order aéainst which the
application is made :-
The application is being filed
against the termination orddr dated 2.5.90
by'the respondent no.2 from the POst of
' E.D.B.P.M. (Extra Department Branch Post
‘£}53§ﬂ§2Q§9 Mastér ) which is’contained in Annexure no.4.
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2. JURISDICTION OF THE TRIBUNAL :

The applicant was performing his duﬁy
at¥ village aﬁé'PoO- Sursaini Distt. I-‘Tnnao,
at théltime of the termination, the applicant
declare that the subject matter of the

/ | application is within the jurisdiction of the

Tribunal.

3. LIMITATION

The applicant declare that the appiication
is within limitation period prescribed in
Section 21 of ‘the Administrative Tribunal Act

1985,

4. FACTS OF THE CASE

? h 1. That on 1.1.90 the applicant was appéinted

| as E«DeBePoM. ( Exfra Department Branch Post

i ' ‘Master )} by the mgm respondent no.2 the
Superintendent of Postoffices Kanpur (M)

Division, Kanpur-i, The true photostat copy of

the appointment letter is annexed as ANNEXURE i

to this application.

2. That on 8.1.1990 the applicant took
thee charge of the office of E.D.B.P.M. village
Sursaini District Unnao. A true photostat copy

of the Charge report is annexed as ANNEXURE .2

to this application.

30.
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3.; - That after taking the charge the applicant
has done his duties with honesty and harde
labour and no any complaiﬂﬁ were lodged

against the applicant to the higher authorities.

4., That the applicant has also joined the
training of Daak~Paal from 19.2.,90 to 20,2.90
at Bangar Mau Post office. & true photostat copy

of the 6 Training Certificate is annexed as

ANNEXURE=-3 to this application.

5. That the respondent no.2 the'Superintendent
of POstoffices Kanpur{appointed thé applicant
afte; verifying the character of the applicant
throuéh police authorities and Tehsil and found

the'applicant fully fit'for the EDBPM job.

6. That the applioant‘has\performea his

duties in. accordance with the rules, from 8.1,S0
£0 '245.20 céntinuously but on 2.6.90 the
respondent no.2 tadrminated the applicant's

services illegally. The true copy of the termina-

tion order dated 2.6.20 is annexed as ANNEXURE.4

to this application.

7 That the respondent no.2 has not given

any notice to the applicant prior to termination

order and no enguiry was done in c¢onnection to

terminatiegr thé‘épplicant.
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8o That the respondent no.2 wants to
appbinﬁ his man in place of the applicant and
sovthe.reSandent no. 2 terminated the applicant
illegally;
9. That the termipatiop order dated 2.5.90
is against the ﬁrescribed rules, unjust,

malafide, illegal and not maintainable in the

eyes of law.

10.  That the termination order dated 2.5.50
is agaimst the Article 16 of the Constitution

of Ingia.

11. That the respondent no.2' order dated
2.5.90 for termination is against the natural
justice having illegalities and irreqularifies

and has manifest error oflaw.

12. That the applicant is a poor man, having
good moral character and he has no means of

liveldhood in these’days of hardship.

13. That the applimnt is ill from J0§"%

and the charge has not yet been taken by the

5.
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- GROUNDS FORR RELIEF WITH PROVISIONS 3

a- Because the termination order dt. 2.5.90
passéd by,the respondent no.2 is}against the
prescribed rules, having illegalitie$ and

irregularities;

b- Because the orddr dated 2.5.90 is malafide,
against the natural justice and the order is

unjust, wrong and is not maintainable in the law.

c~ Because the order dated 2.5.20 has manifest
error of law and against the Article 16 of the

Constitution of India.

«

d~ Because the respondent no.2 has not given

any notice to the applicant prior to terminate

'the appli@ant.

e~ Because no enquiry was done by the

respondent no.2 in connection to the termination

of the applicant,

£~ BecaUse no opportunity was provided té the

applicant for defence, ifYany complaint

against the applicant.

g~ Because the conduct and behaviour of the

applicant from 8.1.90 to 2.5.90 was very good.

-
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6o

h- Because the respondent no.2 wants to

appoint his man in place of the applicant.

i- Because in any view of the matter the
termination ordéf dated 2.5.20 is bad in law
and is liable to be quashed by this Hon'ble

Tribunal.

DETAILS OF REMEDIES EXHAUSTED i

The applicant declare that there is
no remedy provided against the illegal termin-

ation order of the termination dt.2.5.20

‘passed by the respondent nd.2 and question of

- representation also does not arise, except

the remedy before this Hon'ble Tribunal.

MATTER NOT PREVIOQUSLY FILED OR PENDING WITH

ANY OTHER COURT.

The applicant further declares that
he had not filed previously any application,

writ petition or suit regarding the matter in

respect of with this application has been made,

before any court or any other authority or any
g other bench of the Tribunal nor any such
application, writ petition or suit is pending

before any of them,

~®
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In case the applicant had preyiou§ly

-

-

N

filed any such‘application, writ’pefifiﬁﬁ”ﬁf;‘
suit, the stage at which it is pending, and if
decided. the list of the decisigns should be

given with reference to the number of Annexure

to -be given in support thereof ).

RELIEBS SOUGIT 3

™

In view of the facts méntioned in para 4
and grounds in para 5 the agpplicant pray for

the following reliefs &=

i, That this Hon'ble Tribunal be'kih@'enough‘
to quash the termination order dated
2.5.90 passed by respondent ho.2 ¢ontained

in Annexure-4,

BN

ii. That any other order or direction may
kindly be passed against the respondents
in favour of the applicant as this

Hon'ble Tribunal deems fit and proper.

iii. Cost of the application be awarded to

the applicant against the respondents.

INTERIM ORDER,IF ANY, PRAYED FOR s
‘ .,
Pending final decision on the application, the

- applicant seeks the following interim reliefs:-
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That the termination order dated 2.5.90
passed by respondent no.2 contained in Aﬁnex-4

may kindly be stayed till the pendency‘of the

application,

10, (Not gpplicable in the instant application )

11, PARTICULARS OF BANK DRAFT POSTAL ORDER FILED

A

1§ RESPECT-GF THE APPLICATION. 8 0L Ll" 4730

| , , o - 233190
12, LIST OF ENCLOSURES @ ’

"1, Appointment letter.

2. Charge Report.,

3, © Training Certificate.

4, Termination order dt. 2.5.90.

- VERIFICAT ION

I,Mohd, Irshad Iihan é/about 32 yrs,s/o Sri Suleman
Khan r/o village & P.C. Sursaini P.S. Bangar Mau
Distt. Unnao do hereby verify that the contents of

paras 1 to are true to my personal
knowledge and paras is believed

to be true on legal advice and that I have not
suppressed any material facts.

Dated: 2.7 9o
Lucknow

R ‘53@'\?{ o

SIGNATURE OF THE APPLICANT,
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o DEPARTMFNT OF POSTb INDIA
vff-OFFlCE OF THE .awPDT OF POST OFFICES
o KANPUR (M) DN KANPUR.

5 U . ‘ - S

| '-ijemo ho.A»4/hDA/~ursaini | Lated at‘Kpal,thé; 2.5.90. .
Services @f ohri Nahd. LrShdu Knan,EDBPR Qur(awn*,.'*g
‘ ?'15 hereby terminated under Rulemo af EJA~;@$J) Huiwj,1964
”"‘w1th immed1ate effect. / '

osef- o
~ Supdi. of post officus
'Kanpu’” (f\n) Dn. Kankg,r‘
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IN THE CENTRAL ADMINISTERABLE TRIBUNAL AT ALLAHABAD
CIRCUIT BENCH LUCKHOW,

D.Ae 10228 of 1990(L)

. Mohd, Irshad ¥Khan. ee Applicant,
versus

"f‘ 3 - Union of India & others. Opp.Farties.

APPLICATION FOR INTERIM RELIEF.

The applicant begs to submit as under  :-

1. That the applicant has filed the abore
application O.A, No. 228/90(L) aad on 17.8,90
y{jw' " . the Hon'ble Tribunal was pleased to pass the

order STATUS QUO MAINTAIKED BY THE PARTIES.

2e That the applicént is working in the

post concerned but the opp.parties have not paid
o | R .

‘the salary of the applicant since 7.§.90, inspite

of repeated request and written representations

dated 4.9.90 and 8.10,90 which are Annexures 1 and 2.

3o That the applicant is working honestly
Cous e o '
ﬂi@“§GQY¥LQﬂU\ . and with hard labour and never violated the rules
/ oo . . .

as prescribede.

2e 0



4, That due to the non-payment of the

salary the applicant is facing difficulties in these

*

hard days and the Opp.parties are bound to pay the
salary to the applicant in the light of the stay
o ! order dated 17.8.90 passed by this Hon'ble Court.
: 5 ’ That thé action of the opp.party in
: :
respect of the non~-payment of salary'is illegal,

unjust and against the rules.

6o That in the interest of natural justice

f‘“\.
e
Cjooz\.\.. -~ A

ts AL\_,A

QARG waiy

the salary of the due period i.e. since 7.5.90

‘may be given to the applicant by the opp.parties.

_ Wherefore, it is prayed that the Hon'ble
; Tribural may kindly be pleased th direct the
é opp.parties to pay the due salary since 7.5.90

till date and in future also , to the applicant.

)

\ | Yo N
Lucknow ‘ m ??k§53€(9“
v —

| L
| at/ _é%;TZﬁ?, . - Appli@ant.




IN THE CENTRAL ADMINISTERABLE TRIBUNAL AT ALLAHABAD

; ‘ CIRCUIT BENCH LUCKNOW,

UeA. NO,223 of 1990(L)

Mohd. Irshad Khan, .e APplicant,

VS

Union of India and others. os Opp.Part

P
]
[§)]
»

Affidavit

I, Mohde. Irshad Khan aged about 32 yrs.

son of Sri Suleman Khan r/o village and Post

i Sursaini, District Unnao , do hereby sollemnly °
: .

| affirm and state on oath as under :
L . B

o~

i
R . 4
N

kgj“\ o 1. That the deponent is applicant in the
J case , hence fully conversant with the facts of
| the case deposed as under @

1
-

2 Thét the contants of paras 1 to 6 of
the accompanying applicagipn are true to my own
knoﬁledée.
1 3e That Annexures 1 and 2 D& photostat
i : g /

s

: uacknows —
| .

e E} 6’(7]
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VERIFICAT ION

I, the above.namsd deponent d 0 hereby verify that
the cpntents of‘parés_l to 3 sboye are true to my
own know led@ .

Signed and verified today in thecourt

compound at Lucknow.

Lucknow
'—_— .
e Hle
ot

I identify the deponent who has
signed before me,

| o

Soéi§néy affirmed before me on E;\QTV%\

at < am/pm by the deponent \
who is identified by Sri M. G- H&QA&T—“
Adv, High courtlan@ et : o

I have satisfied myself by examining

the deponent that he understands the
contents  of this affidavit which have

been read out and explained by me to béme: i«

A, &. UUE) EI"’\

s@vorate Dath Comrr ;,w;i(},;e!

each Vucke s,

0 e i %),:.L,.EB - el
R I 8{&{&.’M mrevrenes
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IN THE CENTRAL ADMINISTERABLE TRIBUNAL AT ALLAHABAD
CIiRCUIT BENCH LUCKNOW.

;' ‘,‘_ _' -
‘Mohd., Irshad Khan. . Applicant.

versus

ﬁnion of India and others., Opp.Parties.

Affidavit.

=

I, Abdul Jabbar aged about}§ yrs. sonof Sri
Abdul Sattar resident of Gram and Post Sursaini

Distt, Unnao, do héreby solemnly affirm and state

\ ‘ N . on oath as under i~
7 N@’Aoj
" \ |

1, That the deponent has not filed any
complaint in connection to the appointment of

Mr. Mohd, Irshad Khah'és Extra Departmental Branch

Post Master ( E.D.BeP.M.),

2. That the déponent has come to¥ know that the

respondents of the above case has mentioned ih the

replyvthat the deponent ( abdul Jabbar ) has filed
‘a complaint against the appointment of the applicant

Mohd. Irshad Khan.




4
w

200

3. That if there is any complaint on behalf
of the deponent the same is frivolous, wrong and

the deponent has not sigeed oni it.

/ C , Lucknow ' | ‘ : :
s | e[| AbdS ol bor thee
‘. 2790, S Deponent.
'VERIFICATION .
N o .
T 1 I, the above named deponent do hereby verify that e

the contents of paras 1 to 3 above are true to my
own knowledge. Nothing material has been concealed

therein and no part thereof is false, so help me God.

Lucknow _ .
[o-[51 | ﬂ‘vgJ}eM‘ Yoo
yo.©

Deponent .

I identify the deponent who has
signed before me.

e

AdvOcate.,

Solemnly gffirmed before me on \g; %(?)

_ v
at @‘ 2§ am#pm by the deponent %CQJJ_MW
who is identified by sri {¥}. U. H&*(on;%;

Adv, High Court. I have satisfied myself by

examining the deponent that he understands the
contents of this affidavit which have been readout

and explained by me to him in Hindi.

i\ NV

QATK COMMILSIONE: | e
R Court, Allababad
Lasknew Bench

) ﬁc.....n....g-_l.})
I B




S,

IN THE CENTRAL ADMINISTRAIIVE TBIBUNAL AT ALLAHABAD

CIRCUIT BENCH , LUCKNOW

M.p. NO ¢ 73§ OF 1990(L)
0.A. NO 228 OF 1990(L)
, F ¥ 5=~ 4- 9o
MOHD IRSHAD KHAN o o ¢ o 4 ¢ o o o o .APPLICANT
' VERSUS
UNION OF INDIA & OTHERS . . . . . . . RESPONDENTS.

TO
The Non'ble Vice~Chairman & his other

AN
companion members of the aforesald tribunal, \\\

'fThe numble application on behalf of the \\»

respondents most respectfully showeth as under :- \\

1, That full facts and reasons have been set

out in the accompanying counter-affidavitﬁ

2, That for the facts stéted in the aécompanying
affidavit, it is expedient in the interest of
justice that the application for interimrelief
may be dismiséed;

It is, therefore, most respectfully prayed
that this Hon'ble Tribunal may Kindly be pleased
to admit the accompanying counter-Affidavit & to

dismiss the appllcatlon foe Int erimreddef with

costs.

Dated :lh)/ﬁ’cfv : . b. LLD"&
I ( Dr.DINESH CHANDRA ) ]
ADDL. CENTRAL GOVT.STANDING COUNSEL.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD
CIRCUIT BENGH, LUCKNOW

REFLY OF BEHALF OF RESPONDENTS
I
0.A. NO. 228 OF 1990 (L)

3

MOHD. TRSHAD KHAN . .. .. .. . . . . APPLIGANT
VERSUS
UNION OF INDIA & OTHERS , . + « '« . RESPONDENTS

I, K.B.Sharma, Aged about 56 Years, Son of
Late Shri S.B.Sharma, Supdt. of P-ost Offices
Kanpur (M)Division,Kanpur do hereby respectfully

state as under :~

1, That the Officer,above named,has read the
petition filed by Shri Mohd. Irshad Khan and has
understood the contents thereof, He is well

conversant with the facts of the case deposed

here in after.

2,  That it will worth while to give a brief

history of the case as under :-

BRIEF_HISTORY OF THE_.CASE

With the opening of a new Extra Departmental
Branch Post Office in village Surseni in Unnao
District, under Accounts jurisdicfion of Departmental
Sub Office, Bangarmau in District-Unnao on 29i4.§3
a requisition was sent to the Employment Exchange,
Unnao to sponsor suitable candidates for the post

of Extra Departmental Branch Post Master,Surseni

E.D.Post Office. A list ofﬂﬁfyy%'.candidates were

recéived from the Employment Exchangei%ggziﬂhbtchﬂlr

, o ¢.
Thaws Wmﬁmw weare cdm :a;}.c::k., ,
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After observing due formalities, sR@lection was
made by the department for the said post, The

applicant was found to be most suitable for the

post and was accordingly appointed on the post of

Extra Departmental Branch Post Master (E.D,B.P.M.)
vide letter No, A-4/E.D.A./Surseni dt. 1,1,90

{Annexure-l of thé'application).

~ The Post Master Gpngpgl!Kanpur,'vide his
letter No. Amla/34-12/90 dt. 26,2,90 called for
appointment file relating to the above appointment
on the complaint of Shri Abdul Jabbar, The

- appointment file was sent to the Postmaster General

Kanpur on 27.2.90 where the appointment of the
applicant was reviewed by the Director Pbsﬁal Services

Kénpur who found thatvwhile making_appointment k.

better candidate was ignored, She ofdered to quash

the order of appointment of fhe'applicant with

immediate effect. Thus the services of the applicant
were terminated under Rule 6 of the P & T f{ E.D.A,
(Conduct and Srrvice)Rules 1964 with immediate
effect vide memo no., A-4/E.D.A./Surseni dt. 215%90_
(Annexure-4 of the application).The applicant on
receipt of the above order ébsented himself from

duty and did not handover the charge.

PARAWISE -COMMENTS

3. That the contents of paras 1 to 3 of the

application need no comments’

4, That the contents of paras 4(1) and 4(2) are

/Q\A’VS«A«\/‘—/.J/ -

admitted.
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5, That the cont-ents of paras 4(3) are

_admitted to the extent that no complaint against
the applicant was received Rest of the contents

need no comments.

f | 6.'

That the contents of paras 4(4) and 4(5)
| - are admitted, r
A 31 |
o A

That in reply to the contents of paras 4(6)
% it is stated that the services of the applicant
*  were terminated by the deponant under Rule 6 of
DU % | the P & T E.D.A.(Conduct and Service) Rules 1964,
| _ The.terminqtion order was passed by’the competent

authority.,;t was indicated in the appointment

memo dt. 1,1,90, that the applicant®should clearly
ﬂA. under.-stand that his employment és E.D.B,P,M,shall
E be in the nature of contract liable to be terminated
i by him or by the undersigned by.notifying.tﬁe
: ofhér in writing and that his conduct and service - )
R shall also be governed by P & T E,D.A.(Conduct
i ‘ 'and Service)Rules 1964 as amended from time to
/‘L, | ‘time", Thus there was no illfgality in,his.orqer

~ of termination under Rule 6 of said Rules,

8, That the contents of paras 4(7) are admitted.
k .

It is%however;submitted that no enquiry or notice
| prior to,termination is required when termination
! order is made under Rule 6 of the P & T E.D.A,

(Conduct & Service)Rules 1964, |
" N

9,  That the contents of paras 4(8) are denied.

The allegations are uncalled for and mischevious.,

10. That thevcontents of paras 4(9) are denied.

Submission made in péra 7 above are re-iterated,

e o i Q\W 4]
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vodf e |

That the contents of paras 4(10) are denied
Article 16 of the constitution of India is not

attracted in the present case,There has been no

discrimination against the applicant in respect of

~ his appointment or.termination from service,

.

12., That the contents of paras 4(11) are

misconceived and hence denied ,Submissions made in

para 7 above are reiterated.

r

13, That in reply to para 12 of the application

it is stated that it was a condition of appointment

-that the person who takes over the agency(EDSPM/

EDBPM) must be one who has adequate means of liveli-
hood, and the allowance given to him for the job is
only subsidiary.income.’The applicant has himself
admitted that he is a poor man and has no means of
livelihood. Accordingly the applicant is no more

qualified for the post of E.D.B.P.M,

14, That the contents of paras 4(13) are admitted
to the extent that the charge of the Post Office
could not be taken over as on receipt of the

termination order, the applicant absented himself

- without handing over charge,

.

15,  That the grounds indicated in various sub
paragraphs of para 5 of the application have been

adequately dealt with in the above paragraphs.

167 That in reply to paras 6.of the application
it is stated that the applicant has not_exhausted
theadepaftmental remedy available to him before
cemiﬁg to this Hon -Tribunal for relief.The order
of termination can be reviewed within a period of
six months under Rule 16 of the E.D.A.{Conduct &

Service)Rules 1964, }L&4Vb&;g§1::y

i‘l"’ P
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17,  That the contents of para 7 need no comments.,

18%  That in view of the submissions made in the

above paragraphs the relief sought for in para 8
and interim relief prayed for in para 9 oféthe
application are not admissible the application

fﬁled by the applicant lacks merit is liable to be
i

‘ ﬁW

v ‘ Respohdents

dismisse&?

VERIF ICATION

I, K.B.Sharma Sen of Late Shri S.B.Sharma,
Supdt. of Post Offices Kanpur (M)Division,Kanpur

do hereby verify that the contents of parastare

‘ 2
true to my personal knowledge and paras,pée
believed to be true on the basis of records and

legal advice and that I have not sSuppressed any

o

Respondents

Throagh:* ( DR. DINESH CHANDRA)
Addl, Central Govt, Standing Counsel

material fact;

Dated :Q%ZA
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' j% . + IN THE CEVFR@L ADMINISTRATIVE TRIBUNAL AT ALLAHABAD
A 4 o CIRCUIT BENCH LUCKNOW.

OQehe No.228 of 1990(L)

~ - |
: . Mohde. Irshad Khan. { e+ Applicant.
versus
Union of India and others. oo Respondents@.
A . _ | | FF 21.11.90.
4 ‘ %.

, ’ A\
Objections on behalf of the applicant against .

the application dated 25.9.90 filed¥ by the

respondent, .
To m
- The Hon'’ble Chairman and his
other companion Members of the
above Trlbunal
1. That the facts and reésons have been set

out in the accompanying affidavit.

(26 That for the reasons and fact&.mentionéd in
the'Rejoinder Affidavit it is expedient in the
interest of justice that the application along with
the reply filed by the respondents may be rejected
and the above ‘application i.e. O;A, No.228 bf 19§O(L)
may be.allowed with costs.

wlucknow | | Appllcant.v .

21.11.90,

O 2RIV 2
( Mohd. Irshad Khan )




IN THE CENTRAL ADMINISTERABLE TRIBUNAL AT
' ALLAHABAD CIRCUIT BENCH LUCKNOW.

.

O.as No, 228 Of 1990(L)

~ i
SN A g R L C RV PN\ W 6} L
\\\CWWH N4 ,

Mchd. Irshad Khan. Sz, Applicant.
— versus .
)

Union of India'and others. <« Respondents.

FF 21.11.90,
Affidavit.

I, Mohammad Irshad Khan ‘aged about 32 YISe
. son of Sri Suleman Khan reéident.of village and

Post Sursaini P.S. Bangar Mau, District Unnao, do

| hereby solemnly affirm and state on oath as under
| o

1. That the respondent has filed the'repéy.on
25.9.90 only and not filed the dunter—affidavit

as stated in the épplication dated 25.9.9C in paras

1 and 2. . . ‘ N

i : \ . . '
2e That the brief history mentioned by the

respondent in the reply admitted to the extent that

the applications were called from oOpen market for
-the post of E.D.B.Felfe and the deponent wasz
found fit to be moét suitable for the ps t and

2/
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was accordingly appointed and done his duty with

hard lsbour and honesty.

3. That it is denied that any complaint was
v

filed by Sri Abdul Jabbar,s=e the termination -
. order of the deponent is illegal, unjust'and

'liable to be quashed,

4, That it is also denied that the deponent

~

absented from the duty, actually the deponent has

— o Gu m deweandy,
done his duty upto G690 and then/became
, e K~

ill,; the respondent has th taken thgéhimself from.
e d%aw- e
5. That the facts and grodnds as mentioned in
the application filed by'ﬁhe deponént i.e;

O.é. Nq. 228 of 1990(L) are ?eiterated and the
allegations, charges méntioned by the respondents
in the reply from para 1 to 18 against the deponent
afe illegal, unjust , wrong and notlmaintainable

in the eye of law.

6o That the termination orddr dated 2.5.90

is not maintainable, illegal, un@ust‘and liable
to be gquashed as the responielt-himself mentioned
in the reply in the " brief history of the case "
that the m@& deponent was found to be most suitable
forthe post of Extra Departmental Branch Post-

3/
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:Vlaste_r ( E\!DOBQPOMO)O

7e That in the light of the & ove mentioned
facts, circumstances of the case andin the interest
of justice , the application of the depm ent may

be allowed and the reply of the respondents may be

rejected.
Lucknow & o
Eon s, | My ZARN2A 20D
at/ 2e-llqe Deponent.
VERIFICATICN

I, the above named deponent 4o hereby verify that
the contents of paras 1 to 7 above are true to my
own knowledge and belief. Nothihg material has been

concealed therein and no part thereof ig false, so

help'me God.

Lucknow: . A o 4 Tq%@\.
5% té;iiw ey v

— Ca [4 UL

. ) 1

dg/ 20 ].99 . Depone£%§~- N

"I identify the deponent who has

signed before me.
! A/
\&g\ﬂig&w
Advocate.
Solemely affirmed before me on 2O {)-&U

at 3.2 @#/pm by thedeponent S Wshd 3”‘{‘\*’41’“‘& —
who is identified by Sri. M-U.H. $qddhos el

Adv. High Court, I have satisfied

myself by examining the deponentthat he
understands the contents of this affidavi
which have been readout and explaiped by
tohim in Hindi.

&»/”/”"/
s oo X W)

ﬂlgﬁ Couv Minhabes
QWTG?: Baach Lucﬁﬁ,‘_;r

® 30.._ 1817 ouy T /“ fcfb



o Central Administrative Tribunal
Ve o ' T Circuit Bench Lucknow.
0.A.NO. 228 of 1990 (L)

‘ MoIcKhan esevaee Applicant
Versus
Union of India ceenas Respondents

Hon'ble Mr,Justice U.C.Srivastava, V.C.
Hon'ble Mr A.B,Gorthi, A.M.

Dated: 9.5.91.

Applicant in person.

ation.

Sa/- S4/~
A.M, V.Ce

| // True§Z§;Z//
R.SCM. W

@emtras Administrative Tribunal
Cricult Bench
¥ LUCKNOW
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S ' ; Central Administrative‘TribUnal
' ) . Circuit Bénch Lucknow.
0.A.NO. 228 of 1990 (L)

. M.I,Khan'

ceones Applicant
Versus ’ :
Union of India creees Respondents

Anplican* in person. .

Dri Dinesh chandra for opposite parties
;’d requests for vacating intvrlm order.

‘ Interim will contlnaa during the pendency of

A

application. - _ qw‘f.

List‘forfiinal hearingon 21_8J§L.
Sa/- sd/-
A.M, v [

// Trse gopy //

. R.S.M.

ercu!t Bgnch :

Vel LUCKNOW 7) ) !
' {




" CIRGUIT BENCH LUCKNOW

0.5, N0.228 of 1990 (1) |

TR

:Eﬂhdoifohaﬁthaﬁ’;;- . oab§60§o  "f:?kgpliﬁantd

. Un$an of India & eﬁhers \ sesiniia f'yﬁl"RéépéﬂdenEs;

N e

s s iddicmi heard.

(.e!(

Maf

(ﬂs)\"a&) L )

Ron'ble Mr. P. srinivasan, h.M.:u .;i B

Learned ccunsel for the Bpplicant. M. MJUH,e -
| RS e ( .

. L
L : ;

5 . » :
Issue notiae to the respandents, returnable

be admitted, as also on *he qhestion of interim

._\/\

1

-mmi as of today. R *"1* \ f» \ j._ - :

Call on 30.8.1999 for admibq¢0n\and interim,_;-f

relief.

¢
—alf :
a)’b@ 17 (8’ B:?UW R’Dﬂ‘zgjtstrar L T -
%?ﬁ : Genwal Adpinisuative Tnbuna‘)?w-? ’ 13\ h
QM"‘O\ ey 2 wc!mow B uch I )
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NIS TRATIVE TRIB
CIRCUIT BENCH LUCKNOW '

O« NOo228 of 1990 (L)

Mohd, Irshad Khan secsoace Applicant,
Varsus

Union of India & Others ..ececes Respondents,

17,8, 1990 d’w\'o& )

Kon'hle Mr, P. Srinivasan, A.M.
ha ! ‘ble J S oM

Loarned counsel for the applicant, Mr, M.U.M,
S1424qui heard, |

Issue notice to the respondents, returnable
30.8,1990 to show causa why the application should
\ti be admitted, 45 ulso on the question of interim
<-Lu-b..

Shri V.X. Choudhary accepts notice on be-half

of respondents, Meanwhile status quo shall be mainl: e’

EMnyrd as of today.

Call on 30.8,1990 for admission and interim
relief,

X Sa/- 8¢/~

4/2 JeMe AMe
\1\“ |
// True C’oyi&é//,
’7/ /

rrm/ Baputy Kegistray
} } 1 g ;ﬂt:‘} M’unmn,qnvf Trxbuna’
B.
ok PIT JJ 171 nuw
\/L 9& r f . »L“CK‘[N?E
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Mohd, frshad Knhem . 0 Applicant,
L Varsus i

N T
SR L

. ﬁhi@n ai India & Oﬁherﬁ servesee ’f_-i‘}ags@@ﬂé?mkﬁguf
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Iazsme m:‘cd.c,e w thez vaapm&em a, rﬂa‘mm&ble

L}. p

Shri V.R.. chauahary aeezepts mtic:e @n muhﬁalf )
. of rm;mné@mss Maam%ila szams «q\m ahau bea an%;va,
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